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FIR No. 104/16
S Hari Nagar
Uls 104/16

State Vs. Rakesh

28.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them




FIR No. 876/20
PS Hari Nagar
Uls 379/411 IPC
State Vs. Suresh
01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the

District Courts have been directed to take up all the cases listed before

them through VC except the cases wherein evidence is to be recorded.
Present : None for State.

Ld. counsel for accused.

is case. It is further

cused is no more



FIR No. 023723/2020
PS Hari Nagar
U/s 379 IPC

01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before
them through VC except the cases wherein evidence is to be recorded.

applicant through VC.

through VC (CISCO Webex).

1all decide the application filed on behalf of
of vehicle bearing no. DL9S-BX-1446 on

\s per reply, 10 has no objection, if the
wner/rightful owner.

vant inputs and having taken note
Court in Sunderbhai Ambalal
638) and Manjeet Singh Vs.
inently fit case where the case
1446 can be released to the
t to execution of security
the rightful owner after
of the vehicle; valuation

sted by the 10
- well as by the



2

The panchnama/photographs/ valuation report etc. pe filed

along with the charge-sheet. 10 is also directed to follow the necessary

safeguards insisted in Sunderbhai Ambalal Desai Vs. State of Gujarat &
Manjeet Singh Vs. State.

er, th,e rightful owner/registered owner is directed not to
It prior permission of the court.
stand disposed of accordingly.

e given dasti to the applicant.

[Illl_l'v(l“_. -A‘uf
BABITA #iins™
PU N l YA (;)[.'p’.:-‘ 10 01

16:14.16 «0530

(Babita Puniya)
MM-06/W/Delhi
01.10.2020
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FIR No. 43712020
H5 MUNDKA
U/s 33 Delhi Excise AcCt,

01.10.2020

Pursuant to the directions Issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic

Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020. the

District Courts have been directed to take up all the cases listed before

them through vC except the cases wherein evidence is 1o be recorded

3 be released to the applicant/accused
d as per rules.
d of, Copy dasti.

BABITA
PUNIYA
(Babita Puniya)
MM-06/W/Delhi
01.10.2020



FIR No. 177/19
PS MUNDKA
U/s 379 IPC

01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the maiters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before
them through VC except the cases wherein evidence is to be recorded.

Present : None for State.
Applicant in person.
7 nvened through VC (CISCO Webex).
or, | shall decide the application filed on behalf of

ll the relevant inputs and having taken note
Supreme Court in Sunderbhai Ambalal
2.2003 S.C.638) and Manjeet Singh Vs.
an eminently fit case where the case
'S1 Pro can be released to the

subject to execution of security
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The panchnama/photographs/ valuation report etc. be filed
along with the charge-sheet. 10 is also directed to follow the necessary
safeguards insisted in Sunderbhai Ambalal Desai Vs. State of Gujarat &
Manjeet Singh Vs. State.
The application stands disposed of accordingly.
' )e given dasti to the applicant.

Digitally

signed by
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(Babita Puniya)
MM-06/W/Delhi

01.10.2020
























FIR No. 176/16
PS Hari Nagar
New No. 1730/17

01.10.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
ip all the cases listed before













FIR No. 203/17
PS MUNDKA
New No. 6036/18
01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic
Fumher vid:el office order no. 417/RG/DHC/2020 dated 27.08.2020, the
‘bfeen directed to take up all the cases listed before
cases wherein evidence is to be recorded.

| through VC (CISCO Webex).

i that matter is at the stage of PE, therefore.
_in view of the above-mentioned office

s | 3 Dreggst
put of Delhi.  p.prra pg‘i‘ﬁa
PUNIYA

l lr)
18(1 44

(Babita Pumya)
MM-06/W/Delhi
01.10.2020



FIR No. 266/17
PS MUNDKA
New No. 3071/18

01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020. the
District Courts have been directed to take up all the cases listed before
k,,v VC except the cases wherein evidence is to be recorded.

ccused.
convened through VC (CISCO Webex).

veals that matter is at the stage of PE, therefore,
2.2021 in view of the above-mentioned office

signed by

BABITA
BABITA roaia
PUNIYA 1382:, 10.07
18:38:26
+0530

(Babita Puniya)
MM-06/W/Delhi
01.10.2020




FIR No. 266/17
PS MUNDKA
New No. 3071/18

01.10.2020
Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before
e th;em\thro.ugh VC except the cases wherein evidence is to be recorded.
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ned through VC (CISCO Webex).

21 in view of the above-mentioned office

il . Digntally
Court of Delhi.
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2o (Babita Puniya)
. MM-06/W/Delhi
R 01.10.2020



FIR No. 307/20
PS MUNDKA

01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020. the
District Courts have been directed to take up all the cases listed before
them through VC except the cases wherein evidence is to be recorded.

produced from JC.
i through VC (CISCO Webex).

Ng which adverse order shall be passed

Digritally
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(Babita Puniya)
MM-06/W/Delhi
01.10.2020



FIR No. 312/2020
PS MUNDKA

01.10.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before

them th Xxcept the cases wherein evidence is to be recorded.

| adverse order shall be passed against

Dagitally
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BABITA puNiya
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+0530

(Babita Puniya)
MM-06/W/Delhi
01.10.2020



FIR No. 363/14
PS MUNDKA
New No. 3740/19

01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before

them through VC except the cases wherein evidence is to be recorded.

N TR

o [ i e
adm - "

01.2020 be complied with afresh  for

L

o Dlg;lhi_]i'\'
Bl BARITA
o BABITA ruNmva
"rAg PUNIYA Date.

2020.10.01
18:11:39
+0530

A (Babita Puniya)
| MM-06/W/Delhi
. 01.10.2020



FIR No. 431/2020
PS Hari Nagar

01.10.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before
them through VC except the cases wherein evidence is to be recorded.

15.10.2020 thro
him.

ed against






















C.C. No. 4103/18
PS Hari Nagar

01.10.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic,
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed hefore

them through VC except the cases wherein evidence is to be recorded.

Present : Sh. Rajesh Kumar, Id. Counsel for the complainant through VC.
Court is convened through VC (CISCO Webex).

File perused.
Put up for further proceedings on 05.11.2020. e
| BABITA puNiva
PUNIYA !;(;fg'r;mhl
18 _s/?f}!fz
(Babita Puniya)

MM-06/W/Delhi
01.10.2020













C.C. No. 2552/20
S Hari Nagar

01.10.2020

Pursuant to the directions issued by the Hon'ble High Court of
Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no. 417/RG/DHC/2020 dated 27.08.2020, the
District Courts have been directed to take up all the cases listed before
them through VC except the cases wherein evidence is to be recorded.

Present : None for complainant.
Court is convened through VC (CISCO Webex).
ATR not received.

Igitally

ed for 26.10.2020. RN
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MM-06/W/Delhi

01.10.2020




